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ORDER OF IRE TRIBUNAL 

Present: Hon'ble Mr.Justice D.N.hou-

dhury, Vic-Chairman. 

Let this case be listed on 21.11.00 
for orders. 

v-.---- 

Vice-Chairman 

0 	Heard learned counsel for the parties. 

Issue notice to show cause as to why the 

contempt proceedings shall not be initiated 

against the alleged conternnera. List on 

29.11.00 for orders. 

Vice-Chairman 

No reply to the show cause has been 

±1 led • The .contemriers are ordered to be 

personally present before this Tribunal 

on the next date. 

List on 15 .12.2000 for further order. 

M4 
ti,,4, 4L /LY/2C pg 

No j1 	 M. 
t/c 	/NeV  

Ov 

aI 

4;. . 

Vice_Chairman 



Ic' 

. JJS 

C.P.31 of 2000 	 2 

15.12.00 
	

The alleged cOntemners !rs. Eral 

Moore, Principal, Kendriya Vià1ara 

Sangathan, Nagaon Paper Mill ,1agiroad 
Di5t. and Sri D.K.Sainj, The 

- Cámmjssjoner, Kendriya Vidya1a-a Sangathan, 
S 

Maiigaon are present in the Court to-day. 
r.B.P. Todi, learned counsel for Tponden 

seeks time to file reply. Prayer is- allowed. 
List on 21.01 for Orders. 

The pér-eons- presen 	the respondnts 
C&A"dispensed with 9mbaLng. 

'Member . 	 Vj_Chaja 

- 

im 
( 

2.1.01 

• 

d() 

(I 	 JLm 

10.1.01 

WcA 	611,t4 

lm 
TCLL 

8.2.01 

Heard Ilr.A.C.Gorag -uhajn learned counsel 

for the applicant aAdalso heard the Principal' 
Kendri'ya Vidyalaya Sangathen, Nagaon Paper 

(liii, R Jagiroad and her presence is disperi.. 

sed.uith.List the matter, on 10.1.01 for 

orders. 
Ii 

.---- 
Vice-Chairman 

List the matter on 8.2.01 for orders. 
-, 	 •' 	.1 

L 

Menber 	 Vice.'Chairman 

in view of the order passed in O.A.No. 

22 of 2000' the C.P. isc.lpsed. 

Member 	 Vice_Chairman 

im 
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• 	IN THE CENTRAL ADMINI$TRATIVE TaIBUNAL:GUwHATI BENCH : 

GUWAHATI. 

CONTEMPT PETITION NO. 	/2000 1  
k 

IN 0. A. NO 22/2000. 

• 	
" 

• 	 IN THE 142TTER OP 
4. 

Md. Jairial Abedin Hazarika, 

Applicant 

-Vs- 

• 	 Principal, Kendriya Bidyalaya 

Sangathan, Jagiroad and Others, 

• 	 ' 	 .• 	espdents 

• 	Contemners. 

-AND- 

• IN THE MATTER OF : 

An application under Section 17 of the 

Administrative Tribunal Act, 1985 praying 

for initiation of CentemtProaeejng against 

the Conteimers for n0n-omp1ja&f the 

• 	 order dated 16-2-2000 passed in O.A.No.22/ 

- 	 2000. 

-,AND- 

IN THE MATTER OP : 

Md. JoynaJ. Abediri Hazarika, 

&/O Sarifuddin, Village- Ptiapathar, 

P.O. Patia Chapari,.S. Dhirig, 

Dist. Nagaon(Assa) 

PRT in X.V.S. Jagiroac3). 

Petitioner. 

• 	 -Vs- 

I, 
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Sri/Mrs. Era C. Moore, 

- 	Principal, er1driya Vidyalaya, 

Sangathan, Nagaori Paper Mill, 	4 
Jagiroad, Dist, Morigaon(Assarn), 

Sri D.K. Saini, 

The Asstt, Commissioner, 

Cendrya Vidyalaya Sangathari(.R.), 

Chhaya Ram Building, 2nd Floor, 

Mal igaon Charal4', Gwahati -12. 

Respondents, 

That your applicant most hunbly and respectfuUy 

beg to state as under 

10 	That, the applicant was appointed as Primary teacher 

at Tenga Velley (.V.S., Arunachal Pradesh vide jVlemo  N. 

dt. 18.7.84. He joined 

on 9.8.85. On request on Medical, ground the applicant was 

transferred from Tenga Velley, Arunachal Pradesh to X.V.S. 

Jagirod vide No.F-9(1)/iW5/FR/85_36 dt. 30.7.85 and 

subsequently he was relieved from £(.V.Sa Teriga Velley, 

Arunachal Pradesh vide Memo No.F , 25/<VTV/85_86/609_15 dated 

13/8/85. He joined (.V.S. HL Jagiroad on 16.8.85. Copies 

of all orders are annexed in Original application as 

Appoinmen letter - Anriexure - A. 

Transfer order from XVS 

Tenga VElley,A.P. - Annexure - B. 

Relieved order from KVS 

T&aveUy. 	- Annexure - C. 

The applicant was surprised when on 8/8/1998 he 

received the Transfer order transferring him from  
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HL, Jagboadd, to X.V. S. No.2 Mis sainari on "surplus 

ground". The applicant is senior most PRT in XVSHXL 
14  

Jagicad, hence cannot be alleged to be surplus. The 

impugned order for transfer (on surplus ground) is not in 

public interest and is with ill motive and rnalafide inten-

tion. 

- 2. 	That, your applicant has appraised the Hon 'ble Court, 

To declare the Transfer order dtd. 31.7.98 bearing 

Nemo No. P-10-1/98/KV4(GR)/8226_37 as illegal, 

arbitary and malafide as the same has been passed 

in violation of the relevant surplus rules. 

Direct the respondent not to implement or give 

effect to the aforesaid Transfer order dt.31.7.98 

and quash the same. 

Direct the respondent to allow the petitioner to 

join in his original post of teacher(PRT) in K.V. 

Jagiroad with effect from 31•:7s98 without any 

break in service. 

To pray arrear salary/pay and allowances with effect 

from 31.7.98 till he is allowed to join treating 

the applicant who to had been in regular services. 

- To grant adequate compensation for giving harrash-

merit to the petitioner unnecessarily. 

And to grant any other compensation as deem fit 

and proper, 

( Relief sought mentioned in SL.No.8 Page-li of 

the Original application). 
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That, the iion'ble Court pleased to pass an interim 

Order dtd. 16.2.2000 as foflows z- 	 I 

Application has already been admitted. Mr. M. 

Rabman learned counsel for the apolicant prays for 

and interim order. Issue 'otice to show cause as to 

why interim order shall not be granted. Returnable 

by 4 weeks. Lj5t on 22.3.2000 for orders. 

There is no representation for the 0pposite party. 

Meanwhile, the impugned transfer order dt. 31,7.93 

shall remain suspended '. 

( Copy of the order is enclosed as Arinexure-'A'). 

That, the applicant obtained the certified copy 

of the order on 25/2/2000, and immediately on 28/2/2000 

submitted an application to the Priricjoal,K.V,S..j-jpc, 

Jagiroad along with a copy of the order of the. Hon'ble 

Tribuapraying to allow him to join at K.V.S. iiPCL,Jqioa. 

But the Principal showed his reluctance to accept his 

I  application as well as the order of the don'ble Tribunal. 

dowever, the petitioner sent his application by Regd/AD 

which was received by the Princloal, K.V.S. on 10.3.2030, 

by signing the acknowledgement Postal Receipt. 

A copy of his application and A/D Care are 

ecelosed as Arinexure- 'B'/'C' & 

That, the petitioner subniitted another application 

to the Asstt. Coramis si oner, .(. V. S. (Ga) by Regd/AD POst on 

8/3/2000 along with a copy of the order dt.16.2.2030 of the 

Hon'ble Tribunal and the same was acknowledged by the Asstt. 

CoLflmjssjofler on 13/3/2300. 

( A copy of applicatiori,Postal receipt and AID 

Card enclosed as Annexure- •B', 'F' and 'G' ). 
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That, more than 6 (six) months has eleepsed, but 

no possitive action has been taken by the respondents. 

The respondents wilfully, disobeyed the order of the Hon'bie 

Tribunal and unnecessarily harrashed the petitioner by not 

allowing him to join his duties in Jagiroad 

even after receipt of Hon 'bie Tribunal's order. The Resçori-

dents have wilfully violated and disobeyed the Hon'ble 

Court's order involving punishment for contempt of court's 

order.. 

That, under the above circumstances, it isa fit case 

for the Hôn'hle Tribunal for initiation of a Contempt 

proceeding against the Conteraners for wilfull non-compli•erice 

of the Tribunal order dt. 16/2/2000. 

That, this application is 'de bonafide and for the 

end of justice. 

In the fact and circumstances stated above the 

Hon'ble Tribunal may be pleased to initiate. 

Contempt proceeding against the Contembers for 

wilfull nor1com?1ience/djsobedjeflce of the order 

at. 16/2/2000 and further be pleased to inflict 

adequate punishment to them, abd/or pass such fur-

ther order or orders as may deem fit and proper 

under the above facts and circumstances of the 

cases 

kid for this act of kindness the humble applicant shall 

ever pray - 

- Affidavit - 
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AFFIDAVIT 

I, Md. Joyna]. Abedin Hazarika S/C. Sarifuddin 

aged about 43 years, resident of village patiapathar, 

P.O. Patia Chaoari P.S. Dhing, Dist •Nagaon Asam) 

do hereby solemnly affirm and state as follows : 

4 . That I am the petitioner in the above Conterrt 

petition and as such I am. well acqu&inted with the f act 

and circumstanced of the case and also coretent to 

sign this affidavit. 

That the statement made in Paragraph 1 to 8 

are true to-my the best of my knowledge and I 

have not suppressed any mterial facts 

That this affjdvjt is made for the purpose of 

filling the contempt petition before the C.A.T 

Guwahatj Bench, Guwahatj for noncorliaze of the 

Judgnenorder dtd 16.2,2000 passed in O.A No022/2000• 

That, I have been duly sworn this affidavit 

and I sign this affidavit to this 4th day of 

September/2060. 

Identified by 
DEPONENT 

Advocate 	/ 

Solemnly affirm and declare becrw 
before flby , pônent•  

Advocate'. 

-I-- 
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DRAFT CHARGE 

Iaaid down before the 	'ble Central 74dxniriistra- 

tive Tribunal, Guwahati BerAch, Guwahati, for initiating 

Contempt Proceeding against the alleged Contemners 

responsible for wilful non-compliance of the Judgement 

and Order dated 16/2/2000 passed on 0.A.No. 22/2000 and 

further be pleased to impose punishment against the 

Conteinher/resporidents for wilful non-compliance and 

deliberate viol ation of the Hon 'ble Tribunal's 0rder 

dated 
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FORM NO. 4 

(See Rule 42) 

. it 	Central Administrative Tribunal 
GUWM(ATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OF 199 

App1i 	 9'i. Put 

(I 
4 	 .J 

Repo ent(s) 	 2 	A, 

Advo(,z I e for Applicant(s) 

Advo . .e for Respondent(s) 	

( 

I 

Ap1jcatiofl has already been 

admitted. 
Mr • H Rabma n learned counsel fc 

the applicant prays for an Interim 

'order. Issue notice to sbcw cause as 

to ;  why interim order shall not be 

granted. Returnable by 4 weeks. List 

223.2000 for orders. 

There Is no representation for 

the opposit party. Heanwhile,the 

impugned transfer order dated. 31.7. 

sba1l remain suspended. 

on 

: 

Sd/_VICCCHAIRMAN 
sd/rMaER (A) 

SOrtified to bt true Co 
*'nf'r M1r1 

mrL. 	 TrhtiiJ 
'uJ 

Guw 
4. 	 .4 	 . 1. 
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ANNEXURE - 2)  
To, 

The Principal, K.V. HPC Jagiroad, 

Daed :- The 9th of March, 2000. 

&ubjct:- Prayer for joining at K.V. FU. Jagiroad. 

Reference:- Vide Order sheet of the hon'ble Vjce-Charnan 

Central Administrative Tribunal, Guwahati Bench. 
Dated ;- 25.2.2000. 

Madam, 

Please find enclosed herewith a copy of 'the Order 

Sheet of the hon'ble Vice-Chairman, Central Administrative 

Tribunal, Guwahati Bench, dated - 25.2.2000 in which my 
surplus transfer order dated- 31.7.98 has been suspended. 

Therefore, I request your honour to take necessary 
measures for my joining at E.V. HPC. Jagiroad and oblige. 

Thanking you Madam, 

Yours faithfully, 

Sa/-( Nd. J.A. Hazarika). 

Block No. V72/3 

H?C, Township, 

P.O. Kagaj Nagar, 

Bist. Morigaon (Assam) 

Pini 782413. 

I 
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To, 

The Asstt, Commissioner, KVS (), 

Chhaya Ram Building, 2nd Floor, 

Maligaon Charali, Ghy.- 12. 

Dated- The 8th of March, 2000. 

Subject:- Prayer for permission to jiri at K.V..HPCL, 

Jagiroad. 

Reference- Vide Order Sheet of the hon'bie Vice-Chairman, 

Central Mministrative Tribunal,Guwahati Bench, 
dated - 25.2.2000. 

Respected Sir, 

I have the honour to lay before your good self the 

following few lines for your kind consideration and necessary 

action please. 

That Sir, please find enclosed herewith a copy of the 

hon 'hie Vice Chairman, Central Administrative Tribunal's 

Order sheet dated 25.2.2000 where my transfer order dated 

31.7.98 has been suspended. 

Therefore, I would liJce to request your honour to 

authenticate your necessary action and permit me to join my 
duties at X.V. HPCL, Jagiroad. 

For this act of your kindness, I shall remain ever 
grateful to you. 

Thanking you sir, 

Yours faithfully, 

Sd/( *1. J.A. liazarika) PRT, 

K.V. HPCI, Jagiroad. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH 

AT GUWAHATI 

CONTEMPT PETITION NO 31/2000 IN 

ORIGINAL APPLICATION NO.22/2000 

Md. Jamal Abedin Hazarika 

Applicant 

-Versus 

Union of India & others 

- 	 Respondents. 

IN THE MATTER OF 

An 	affidavit-in-opposition 	filed 	an 

behalf of Respondent No.2, 

I, Shri D.K. Saini, son of Shri C.L. Saini, aged 

about 52 years, presently residing in Guwahati, in the State 

of Assam do hereby solemnly affirm and state as follows 

1. 	That I am presently working as the Assistant 

Commissioner, Kendriya Vidyalaya Sangathan 	(hereinafter 

referred to in short as KVS) Guwahati Region in the State of 

Assam. I have been impleaded as Respondent No.2 in the 

aforesaid Contempt Petition. A copy of the Contempt Petition 

was served upon me. I have gone through the saine and under- 
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stood the contents thereof. 

That the deponent does not admit anything other 

than those specifically admitted herein and the statements 

based on documents to the extent and such documents on 

records support them. All other statements made in the 

Petition are therefore may be treated as denied by the 

deponent. 

That with regard to the statements made in para- 

graph 1 of the Contempt Petition the deponent begs to state 

that the petitioner was transferred on surplus ground from 

K..V., HPCL, Jagiroad to K.V. No.2 Missamari vide letter No..F 

10-1/98-KVS (GR)/5226-37 dated 31.7.98 and 	No.10-1/98- 

KVS(GR)/6882-88 dated 19.9.98. As per the KVS Transfer 

Guidelines, an employee of a particular category who has the 

longest stay at the station was to be transferred to another 

K.V. where a clear vacancy exist. Therefore, on the same 

ground Md.J.A. Hazarika was transferred on public interest. 

In compliance of the transfer order, Md. J.A. Hazarika was 

relieved by the then Principal K.V. HPCL Jagiroad vide 

letter No..F-29/KVHPC/JRD/1998-99/258-61 dated 278.98 with 

the direction to report to K.V. No.2 t'lissamari. But the 

petitioner refused to accept the relieving order. So the 

same was sent to the Petitioner by Registered Post, 

4. 	That with regard to statements made in paragraph 2 

of the Contempt Petition the deponent begs to state that the 
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petitioner was transferred as per KVS Transfer Policy.. As 

per staff strength sanctioned during 199e-99 Nd. J.A. 

Hazarika was declared excess and accordingly transferred to 

K.V. No.2 Missamari where a clear vacancy exists. Therefore 

there is no arbitrary or malafide intention. 

Moreover, in compliance of the said transfer 

order, the petitioner was relieved on 27.8.98. Furthor, the 

petitioner was already relieved from K.V. HPCL, Jagiroad on 

27.8.98, all his dues i.e. (Salary and Transfer Grant) has 

been paid to him vide Cheque No.245544 and 245546 dated 

27.8.98 amounting to Rs..9656/-, But Md. J.A. Nazarika re J 

fused to accept and so the same was submitted to the court. 

The deponent begs to state that as the petitioner was trans-

ferred as per KVS Rules, there is no question of paying 

compensation. Further no harassment of any nature was given 

to the petitioner. 

5. 	That with regard to statements made in paragraph 3 

of the contempt petition, the deponent begs to state that 

the Petitioner had approached the Hon'ble High Court by 

Civil Rule No.4287/98 against the said Transfer Order. The 

Court by order dated 28.8.98 directed the Respondents that 

till the final decision, Md. J.A. Hazarika should be allowed 

to continue in K.V. HPCL Jagiroad "If he is not already 

relieved, Since Mr. J.A. Hazarika was already relieved on 

27.8.98 by order No..F29/KV HPCL/JRD/1998-99/258--61 dated 

27.8.98' the Hon'ble Court's order dated 28.8.98 became 
11 
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infructuous. 

The petitioner again filed a Contempt Petition 

No.398/99 before the Hon'ble High Court on the same issue 

but the same was disposed of as infructuous by the Hori'ble 

Court vide order dated 8.9.99. 

Further, it is submitted that with reference to 

his representation dated 26.4.99, the Transfer Order dated 

31/7/98 the place of posting of tid. J.A. Hazarika PRT has 

been modified from Ky No.2 Missamari to KV Chabua. 

Accordingly he was directed to report to K.V. Chabua after 

Summer Vacation vide KVS (GR) order No.F..10-1/98--

KVS(GR)/244346, dated 8..6.99 but till date he has not re 

ported to K.V. Chabua, 

That with regard to statements made in paragraph 4 

of the Contempt Petition the deponent begs to state that the 

petitioner was already relieved from K.V. Jagiroad vide 

Relieving Order No..F.29/KV, HPCL/KRD/1998-00/253-61 dated 

27.8.98 in compliance of the said Transfer Order dated 

31.7.98. The Principal is not the Competent Authority to 

allow him to join after he was relieved from K.V. Jagiroad, 

Therefore, he was not allowed to join. 

That with regard to the statements made in para- 

graph 5 of the Contempt Petition, the deponent has no com-

ments as they are matters of record, 
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That with regard to statements made in paragraph 6 

of the Contempt Petition, the deponent begs to state that 

the averments made by the Petitioner is not correct. The 

Petitioner was already relieved vide order dated 27.898 in 

compliance of thV Transfer Order dated 31.7.98.. In view of 

the Hon'ble High Court's order and for his representation 

dated 26.4.99, his place of posting has been modified and 

the Petitioner was posted at K.V. Chabua vide office order 

iNoF101/98KVS(GR)/244346 dated 8.6.99. 

Further, it is submitted that Md. J.A. HazaFika 

had suppressed the fact before the Hon'ble Court regardin 

the modification of his transfer from KV No.2 Missamari to 

K.V. Chabu.a and till date he has not joined his duty at K.V. 

Chabua, 

That with regard to statements made in paragraph 7 

of the Contempt Peti-tion the deponent begs to state that 

there is no willful violation or disobedience of the Hon'ble 

Court's order. Therefore, it is prayed that the contempt 

proceedings initiated against the deponent may kindly be 

dropped. 

That with regard to statements made in paragraph 8 

of the Contempt Petition the deponent begs to state that the 

Contempt Petition filed by the petitioner is devoid of any 
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merit and not filed bonafide 	Therefore it is liable to be 

dismissed. 

That the deponent begs to state that she is always 

prompt in complying fh '  orders passed by Hon'ble Court and 

can never think of violating any order passed or direction 

given by the Hon'ble Court. 

That this affidavit is filed bona tide and for the 

ends of justice. 

That the statements made in this affidavit are 

true to the best of my knowledge and belief supported by the 

relevant record which I believe to be true. 

And I sign this affidavit-in-opposition on this \k 

day of January, 2001 at Guwahati. 

D E P 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	GUWAHATI BENCH 

AT GUWAHATI 

CONTEMPT PETITION NO. 31/2000 IN 

ORIGINAL APPLICATION NO.22/2000 

Md. Jamal Abedin Hazarika 

- 	Applicant 

-Versus- 

Union of India & others 

Respondents 

IN THE MATTER OF 

	

An 	affidavit-in-opPO5itiOfl 	filed 	on 

behalf of Respondent No.1. 

I, Mrs. iral C. Moore, wife of 

aged about 18 years, presently residing in Jagiroad in the 

State of Assam do hereby solemnly affirm and state as fol-

lows :- 

1. 	That I am presently working as the Principal, 

Kendriya Vidyalaya (hereinafter referred ishort as 

Nagaon Paper Mill, Jagiroad, under Guwahati Region in the 

State of Assam I have been impleaded as the Respondent No..1 

in the aforesaid Contempt Potition A copy of the Contempt 



cV 

Petition was served upon me.. I have gone through the, same 

and understood the contents thereof. 

That the deponent does not admit anything other 
&-ck 	 _ 

than those specifically admitted hereinr\ 	
such documents 

on records support them. All other statements made in the 

Petition are therefore may be treated as denied by the 

depone.nt. 

That with regard to the statements made in para- 

graph 1 of the Contempt Petition the deponent begs to state 

that the petitioner was transferred on surplus ground from - 

K..V.., HPCL, Jagiroad to K.V. No.2 Missamari vide letter No.*F 

10-1/9-KVS (GR)/5226-37 dated 31.7.98 and 	No,10-1/98 

KVS(GR)/688288 dated 19.9.98. As per the KVS Transfer 

Guidelines, an employee of a particular category who has the 

longest stay at the station was to be transferred to another 

K.V. where a clear vacancy exist. Therefore, on the same 

ground Md.J.A. Hazarika was transferred on public interest. 

In compliance of the transfer order, Nd. J.A. Hazarika was 

relieved by the then Principal K.V. HPCL Jagiroad vide 

letter No.F29/KVHPC/JRD/1998"99/25861 dated 27.8.98 with 

the direction to report to K.V. No.2 Missarnari. But the 

petitioner refused to accept the relievini order. So the 

same was sent to the Petitioner by Registered Post. 

4. 	That with regard to statements made in paragraph 2 
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of the Contempt Petition the deponent begs to statethat the 

petitioner was transferred as per KVS Transfer Policy. As 

per staff strength sanctioned during 1998-99, Nd. J.A. 

- Hazarika was declared excess and accordingly transferred to 

K.V. No.2 Missamari where a clear vacancy exists. Therefore 

there is no arbitrary or malafide intention. 

Moreover, in compliance of the said transfer 

order, the petitioner was relieved on 27.8.98. Further, the 

petitioner was already relieved from K.V. HPCL, .3agiroad on 

27.8.98, all his dues i.e. (Salary and Transfer Grant) has 

been paid to him vide Cheque No.245544 and 245546 dated 

27.898 amounting to Rs.9656/. But Md. J.A. Hazarika re-

fused to accept and so the same was submitted to the court,. 

The deponent begs to state that as the petitioner was trans-

ferred as per KVS Rules, there is no question of paying 

compensation. Further no harassment of any nature was given 

to the petitioner. 

5. 	That with regard to statements made in paragraph 3 

of the contempt petition, the deponent begs to state that 

the Petitioner had approached the Hon'ble High Court by 

Civil Rule No.4287/98 against the said Transfer Order. The 

Court by order dated 28.8.98 directed the Respondents that - 

till the final decision, Md. J.A. Hazarika should be allowed 

to continue in K.V. HPCL Jagiroad "ii' he is not already 

relieved'. Since Mr. J.A. Hazarika was already relieved on 

27.8.98 by order No.F29/KV HPCL/JRD/1998-99/25861 dated 



1 

-4 - 

27..898 the Hon'ble Court's order dated 28.8.98 became 

inf ructuous. 

The petitioner again filed a Contempt Petition 

No.398/99 before the Hon'ble High Court on the same issue 

but the same was disposed of as infructuous by the Hon'ble 

Court vide order dated 8..9..99. 

Further, it is submitted that with reference to 

his representation dated 26.4.99, the Transfer Order dated 

31/7/98 the place of posting of Nd. J.A. Hazarika PRT has 

been modified from KY No.2 Missamari to KV Chabua. 

Accordingly he was directed to report to K.V. Chabua after 

Summer Vacation vide KVS (GR) order No.F.10-1/98 

KVS(GR)/2443-46, dated 8.6.99 but till date he has not re-

ported to K.V.. Chabua. 

6. 	That with regard to statements made in paragraph 4 

of the Contempt Petition the deponent begs to state that the 

petitioner was already relieved from K.V. Jagiroaci vide 

Relieving Order No..F.29/KV, HPCL/KRD/1998-00/258-61 dated 

27.8.98 in compliance of the said Transfer Order dated 

317..98. The Principal is not the Competent Authority to 

allow him to join after he was relieved from K.V. Jagiroad. 

Therefore, he was not allowed to join. 

7. 	That with regard to the statements made in para- 

graph 5 of the Contempt Petition, the deponent has no corn- 
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ments as they are matters of record. 

That with regard to statements made in paragraph 6 

of the Contempt Petition, the deponent begs to state that 

the averments made by the Petitioner is not correct. The 

Petitiofler was already relieved vide order dated 27.8.98 in 

compliance of the Transfer Order dated 31.7.98. In view of 

the Hon'ble High Court's order and for his representation 

dated 26.4.99, his place of posting has been modified and 

the Petitioner was posted at K.V. Chabua vide office order 

No.F..10-1/98-KVS(GR)/244346 dated 8.6.99. 

Further, it is submitted that Md. J.A. Hazarika 

had suppressed the fact from the Hon'ble Court regarding the 

modification of his transfer from KV No.2 Missamari to K.V. 

Chabua and till date he has not joined his duty at K.V. 

Chabua. 

That with regard to statements made in paragraph 7 

of the Contempt Petition the deponent begs to state that 

there is no willful violation or disobedience of the Hon'ble 

Court's order. Therefore, it is prayed that the contempt 

proceedings initiated against the Respo4da4tK may be 

dropped. 

That with regard to statements made in paragraph 8 

of the Contempt Petition the deponent begs to state that the 

Contempt Petition filed by the petitioner is devoid of any 
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merit and therefore it is liable to be dismissed. 

That the deponent begs to state that she is always 

prompt in complying the orders passed by Hon'ble Court and 

can never think of violating any order passed or direction 

given by the Hon'ble Court, 

That this affidavit is filed bona fide and for the 

ends of justice. 

13 	That the statements made in this affidavit are 

true to the best of my knowledge and belief supported by the 

relevant record which I believe to be true. 

And I sign this affidavit-in-opposjtio on this \f/y 

•day of January, 2001 at Guwahati, 

• 	 Mo) 

DEPONENT 

(PL) 


